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0f 985/2004
New Delhi, this the 21lst day of dpril, 2004
ﬂoh”bleﬁShu Sarweshwar Jha, Member (i)
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Woo Late Const Nidhil Kumar
PIE No.28892325
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Fairikshit Garh,
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(Fy advooate Sh. fAnil Singhal)
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ez appdicant has adso submibted & repr ihation

vide nher letter, copy of which iz placed

(A the s2aid represantation, it

is observed that the the applicant was a Constabie

it Dalhl Police: sl antl o miiosr son and two

daughterz; and bhat the condition of the family as submitted

by her has beens gquite indigent, as bhere is oo 2arning member

i the familiyw.

A Phoia further zubmitted by bthe ld.  ocounss)

the  mother of the decsased enplovees, who J widow, 1o ol

@ parcrt  of  the  Tamily of  the applicant. Urictenr b

clrocumstans 1t appesars thalt the Family laft with no

the  adthoritic concarnad bo

alternative  but  to reguest

L cder ancd allow Then conpassionate allowance az  provided

uindsr Ruls A1 of S 008 (Paeresion ) gl S O

Lhat the  authorities oo lad e o o der e

this 08 andg

thation  of the apel Doar

allow the same.

4. Hawving regard to the facts and olroumstbance

,4. the case, I am inclined to dispozs of thiz 08 at this  stags

)

while he

ity on the point of  admission  wibhout

issulng notices to the recpondents with directions to tLhem to

the  repr

ttation  of the spplicant  as o leoody

pending  with  them and also thi= 08

sntation  and  dizposa

Wilthin a period of

(Sarweshwar Jha)
Member (A)
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